AN SHELTER IMPROVEMENT BOARD
GOVT. OF NCT OF DELHI

(PARLIAMENT CELL)
Room No.31, Punarvas Bhawan,

1.P. Estate, New Delhi-110002

DELHI URB

No. DD/PC/DUSIB/D- 1Y dated: 29107)?)

To,
The Dy. Secretary (Question Cell)

Delhi Legislative Assembly, Delhi-54

Subject:- Providing reply in r/o Starred question no. 29 dated

30/07/2021.

Please find enclosed herewith 100 copies of reply of Starred

question no. 29 raised by Sh. Prakash Jarwal, Hon’ble MLA, duly

approved by the Competent Authority.
Dep@Director(PC)

Phore0. 23370455

Copy to:-
Director(DIP) along with 150 copies.
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SOUTH DELHI MUNICIPAL. CORPORATION
CORPORATION AND COMMITTEE DEPARTMENT
2™ FLOOR, DR. S.P.M. CIVIC CENTRE
MINTO ROAD, NEW DELHI.

No. F.33/497/vSQ/Starred-29/SDMC/ 351/C&C Dated: 29.07.2021

To

The Deputy Director,(Parliament Cell),
DUSIB,

Govt. of NCT of Delhi,

Punarwas Bhawan, Room No.31-A,
I.P.Estate, New Delhi.

Sub: Vidhan Sabha Starred Question No.29 by Sh. Prakash Jarwal for 30.07.2021.

I directed to refer to your letter NO.WAB/HTDHO—ZQ/E{H?T A QERT HIT-2021 / fafaw /w1 fa,
/$1-184 &1 28.07.2021 and say that though the question was required to be forwarded to
South Delhi Municipal Corporation by Dy. Secretary (Parliament Cell), UD Department, GNCTD.
However, keeping in view the urgency in the matter, the part reply pertaining to SDMC is
enclosed herewith.

Encl: As above.

South DMC
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w.(E)/97 - Datedi- 15th September , 1957
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22/57-p/L&B/8949-66 dated 27th May.

the 44 resettlement c
n.D:A. to the Municipa
The maintenand= of thes

of the M.C.D. There has, however, heen some

the Jufi&ﬁlCthﬂ
puilding cONErol

olonies on lock,

1 Corporation of Delhi w.e.f. 1. 6.1938.

R

nistration v1de notification No. ?,Zﬁg

1988 ordered . to transcer

e colonies became the

of authorities responsihle £
activities in these resettlement colonle.

=na also about the protection 0. of open lands ‘a

he markets/ sho ping

’f—f{
‘ hW

snopping Centres,

2, PN mee1ing was held 1

MCD on 21,8.1996,

stock and barrel from

re3ponsibilltg

confusion ahcut

or’ exercxslnc

nd maintenance

e —
COmplexeslocated in-

t of convenient shop!

Communit Centres,

.

wing eentres, Local
M
Special Com onent

_u__.—--"'"
these colond s.

n-the chamber of Commissioneh,

the minutea of which were circulated vide

o, PM/lB?O/lS4/5/96/DD(R&M)/D~504
was decided in the meeting that all the open gpaces in thke

J.J. resettlemant

from the D.D.A. would he

the M.C.-. at ave
NO encroa:hments

and wherever the

should he taken immed

to demol ‘+ jon act

control activitie

dated 30,

g.1996, It

colonies which were taken over by the M;C.D..

prottcted by the General wing of

ry cost and under all cxrcumstances.

on open public lands should

same have taken place, corre

jately for 1odging FIRs.

ion. AsS reoards enforcement

s in such colonies,

it was @

the muilding activities in LI the- Jode and ¥
controlled by the puilding Deptt. of the

colonies would be

M.C.D, Lt was al

80O further.de01ded

that in &

where p=ople have carried out unauthorised co

on more than one

plots bY amalgamating t them,

he tolerated
ctive measuces.
in addition
of bulldlng
ecided that

esettlement

11 such co. lonies
nstructlonﬂ
necessary il

act ion snould be initiated under prov1sions of law, A
circular was also i{ssued vide No. D/423/Addd.

dated 16.9.1996 under 51gnatures of

shri V.K.

Commissioner, MCD whereby ‘cleart dlrectlons we

nenceforth the Ge
building actiwiti
plans fcr the con

in such colones W

to take prompt ac

neral Wing of the M.C.D. wou

es in the said colonies.

cm., (E}/26.
Duggal,

re issued that
ld-control the

copies of standard

struotlon or: the plots measuring 25 s¢ yas.

ere also -enclosed with the circular d- rectin’

tion uncéer re

levant sections of the DMC ACT

CmmmrA DTG . . .



niainst the upautherised fon ot R ies . Aarcled ont o in

violation of thase dranﬂqgfﬁLanS.

3. In the meep;ng hclg im tha chamber of Comuisr imner
on 8.9.1997 the iss:ic reg?rding mainterance of markets
located in these colonies cane ud LY discussion and .t was
noted tnat scme of th? of{icere of the General Wing were

not paying due attentien T TOS ﬂ&lﬂ;”laﬂce cf thcso narketc
on the plea that since tha2 cynerah.lp ~f these.markets vestes
with the Slum Departm=zat, it ovas thelr respon31b¢ll“" to
maintain the markeis, Aprer detailed dlscussion it has

neen decided 'y thi Cond fnnional i_'-'iai;' it is the tQS*ac;txsi_hi_
lity of the Gereral Wang a: tue WM.C.D. to provide claanl i-
ness, scavanging etc, in thuse MArkets.

4, The above instruccinns may vlease be noted f£or

strict compliance Dby =11 conaerned and they should m - immedia-~

tely start regularly vndh_venaln PULntenance of the sqopwlng

complexes in ail the resct-.cmu - nplonies. There should

riow be no confusion ahout tbh: jurisdicticnal reapousuaility

cecarding the land prof““tlc rizvention of unauthorised
renstructions and proper maintenance of the entire ar=a

o° the J.J.. reschticment ccionj,s ‘noluding markets,

5. This issues under nrder of the Commissiconer.

Sd/-
(V.S. SHARMA)
K‘DLTTCNAL COMWISSIOFER(ENGG.)

DISTRIBUTION:-

/.

1. All ASAL. Cms. . V. ora(HQ<) .

2. Engirger~in-Chief. ’

3. Al;-:hlei_”?@l“:ef.ﬂ '
4, " All Dy. Mpl. CcﬂnLhJ_OWerua

5. Dl”9ﬂt)f/"CL“

Copy <TOi-- Ccmm;h:icner;_u.c\J. o saformation.
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MO.F,12/22/07 -1/ 1A1 Bated the 27th May, 1900,

NOTIFICATIQY

. N

In cxercisé of powers conferred Ly subesection{l} of
svetion 12 of Dolbl Jove lupment Act, 1997 (‘Giof 057) .
road with notifieatlan of the Govt, of In1ia, ‘M/o Healtsi/
Fanlly Planoing and Urban Devolapment No, 18011 20/67-U0 '
1ated. 11.2,69) “the Adwinlstrator of Unton Tereltoey of Delil
Iﬁ-rgbv d?mt’if A4 resotilomant calonlesas montioned In the
LS HC Lrgay

declered as dovelsped srens) vide notification
issued from tine to bime. : B o
The Adudnistrator of the WYnion Territacy of Delhi ts
also plegsed 3 order that the 41 resatt lement colonies .
(list enclosad) whll stand transferred lack, stock and .
borrel from Belht PDevelopyment Authni ity ta the Muntcipal 7/
Corporation of Delhl w.o,f, .

L.G.1n,  The Munlcipal =~
Corporation of Delhi will take sver all the maintennnce

staff working Lu these coloniesfram the DDA excluting
the Engineers; according o the M.Q.0H patiern, LOnly those
Engincers will revert Luck to the M,G.". who were transferred

to the DOA when these calontes were handed osvor to. the -
DDA from M.C.D. '

jly' Ouvder,.
' 54/-

. * {ONIGA DAS)
_Commne, & Secretary (181)

No,F,12/22/87-D/LAN/0047066
Copy for;wérdd'l‘ It -

1. Secretary to the G wi. of Tnlly, H/0,Urban Devedapment,
. Hirman “awan, How Dolnd, ‘e

2. Vice Chalrman, f0A, Vikas Satan, TS, Mew Delbd, .

3 Comniss}.aner(I.m'.rlss-l)ﬂ.\. Vikas Sadan,llew PDelhi,

4, Comnissioner, MCD, Town [ixl1, Dothl, ‘ .

S, Enginecr dember, UDA, Vikas Sadan; TNA,Now Nelhi,

0. Town Planner, M.C.D, OL) Hindn Calleqe nul liing, K.Gate,Delhl.

7. Secretary DI, Vikis Sadan, [NA, Hew Dalhi, : .

i, Secretary %o Lt. Governoyx, fla) Niwas,lelhi, :

9, Seerctary (Law & Juidl,)},Delhl Abslnistration,PNelbi,

. pdministrator MOMC, Pallk.a Nhawan,Mew Delhl, . _

11 Wnder Scveretoty(LSG),Vikas "awan,Mew Dedhi. _

12, Asstb.bbusing. Cammmlssianer{Coor:in. YLand & hul liding,Dept <.

i Deltd aan Vikas Showon dew Dot

13, Chlef Borjlnecy, DA Vikas Sadan, THA, Mew Delhi, .

14, Tehsl lar{ LA} Vikas Wawon, Hew Do Lhl, T

5. Deputy Commlssiomer(Wetore), Link 1base, nhatur Shah .
Zalor Marg, T.P.Estale, HMow Dethi. .

16, Undey Socretary (LAY, Land & Bullding fw -k, '
Delhl Adon, Vikas Shawan, HMew Delibi. . )

17, P.S. to Chilef Scvcretory, DNelld adwmn,, Deihi. :

10,

Dated the 27th May, 1969,

LI

P.S.. to Comnr.. & Secrrtary (IRB), Deihi Adgn, ,elhl,
. v

Sd/— el

{GARLIA DAS)

QOMMR, & SECHETARY(IRD)

Cuontal, , [0,
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